| TEM NO. 22 REG STRAR COURT. 2 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS
Petition(s) for Special Leave to Appeal (G vil) No(s).870-871/2010
MAHALA RAM (D) THR LRS. Petitioner(s)
VERSUS
ua & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP, exenption fromfiling c/c
of the inmpugned Judgnment,c/delay in refiling SLP

Date: 31/01/2012 These Petitions were called on for hearing today.
For Petitioner(s)

M. R Sathish, Adv.
For Respondent (s) M's. N. Annapoor ani, Adv.

Ms Anil Katiyar, Adv.

M. Gaurav Sharma , Adv

UPON hearing counsel the Court made the follow ng

ORDER
Service is conpl ete. Respondent No. 1 to 3 have not
filed Vakal at nana. Respondent No. 4 to 6 have filed
counter affidavit. However, Ms. Anil Katiyar, advocate
has filed Vakal at nanma on behal f of r espondent No. 3,
Addi ti onal Secretary, Land and Bui | di ng, who is not a
party. Counsel is directed to clarify this within four

weeks.

List the matter on 16.3.2012.

(SUNI L THOVAS)
s Regi strar



